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An Act to amend the Payment- of Bonis (At'ne‘n’d’ment) Act, 1977.

BE it enacted by Parliament in the Twenty n1nth Year of the Republic
..of India as follows: — - : _

Short title 1. (1) Th1s Act may be called the Payment of Bonus (Amendment)‘
and conr= :vAet;:1978 P weoen it : virts 5l
mence-
ment, T T (2) It shall be deemed to have come 1nto force on the 8th day of
A 'September 1978 4 L i /
Amend- .. ::» Z.Imsection 2.of the Payment of Bonus (Amend;men‘&) Ac'ff,' 1977 (here- 43 o1 1977,
mentof ... mafter referred to as the amendment Act), after the words and figures '
secion2. © “jp respect of the accountlng year commencing on any day in the year
"1976”, the words and f’[gures ‘andin YesPect of the’ accountmg year com-
mencing on any day in the year 1977 shall be inserted;-
Repeal 3. (1) The Payment of ?391?.“? (Amendment) Ordmance 1978 is here-. 3 of 1978
and by repealed '
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(2) Notwithstandlng such repeal anythlng donie ‘or- ang ac's1on taken
under the Payment of Bonus Act; 1965 by virtue of the provisions of the a1 of 1965,
amendment Act as amended by the said Ordinance shall be deem.-
ed to. have heen;done jor taken. under the Payment, of Bonus Act, 1965
by virtue of the provisions of the amendment Act as amended by this
Act.
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